PASUPATI FINCAP LIMITED

Corporate Office: 3rd Floor, 56/33, Site-IV, Industrial Area, Sahibabad,
Ghaziabad, Uttar Pradesh- 201010

[ E-mail ID: pasupatifincaplimited @gmail.com

Ph: 9211515079

Website: www.pasupatifincap.co.in

CIN —=L22207DL1996PLC461661

Date: September 28, 2026

To,

Fintellectual Corporate Advisors Private Limited
B-20, Second Floor, Sector 1,

Noida, Uttar Pradesh- 201301

Dear Sir,

Subject: Recommendation of the Committee of Independent Directors (hereinafter referred to as “IDC")
on the Open Offer to the Equity Shareholders of P_a/sgpati Fincap Limited (hereinafter referred to as
“Target Company”/ “Target”) for the acquisition of 12,22,000 (Twelve Lakh Twenty-Two Thousand)
Equity Shares of the Target Company

We are pleased to inform that Recommendation of the Committee of Independent Directors dated
September 26, 2026, made pursuant to Regulation 26(7) of the Securities and Exchange Board of India
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011, has been published on September 28,
2026, in the same newspapers where the Detailed Public Statement (“DPS”) of the Open Offer was
published viz:

1. Financial Express-English (All editions)

2. Jansatta-Hindi (All editions) and

3. Mumbai Lakshadeep - Marathi (Mumbai Edition)

Further, a soft copy of the Recommendation of the Committee of Independent Directors in PDF format is

attached herewith for your records.
—

Thanking You,
Yours faithfully,
For Pasupati Fincap Limited

cer

Sanjeev Khanna
Independent Director

REGD. OFFICE: Shop No. 37 Shanker Market, Connaught Place, Janpath, Central Delhi, New Delhi, Delhi 110001

-—
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Leading Through Innovation

Expression of Interast (EOH)
ACME Group, India’s leading clean energy solufions provider, i developing a

N

sustainable enengy and green fuel projects in India and overseas. ACME Cleantech "E." I_*:*}';::':-__
Solutions Private Limited, Gurugram is developing a 300 MTPD Green Methanol Project £ Gmar

at Gopalpur, Odisha {Indsa), primarily for export markets, The project will produce green

methangl vsing Green Hydrogen generated through alectrolysis and Biogenic CO, as

feedstock and (s being developed in accordance with. applicable gusdelines and
sustainahility raquiramants.

ACME Cleantech Solutions Private Limited, Gurugram invites EQI from qualified and

reliable sources for the supply of biogenic CO., meeting the indicatve requirements as

mentionad below:

Biogenic CO, - Indicative Specification:

«  Biogenic C0, Quantity; 430 Metric Tonnes Per Cay (MTFD)

«  Bourceype of Biogenic CO,: CO. shall be of demonstrably biogenic arigin, prefarably
from biogas’ biomethane upgrading, bioethanal fermentation, blomass-based
processes or ofher eligible sustainable biomass sources, The bidder shall
demaonsirate source, sustainability, raceability and applicable third-parly cerification
in accordance with applicable standsrds and sustamabaily requerements and export-
marked requirements.

« Supply Perod: Long-tarm supply {min. 15 ears) from commencement of plant
operafion
Delivery Mode: Tankers

+  Supply Pressure: 16 bar{g)

Supply Temperature: -20"C
+ Purity:
# CO. Purity: >8990 vol %
» Total Nitrogen Compound: =0, 10 val%

THE
BUSINESS

DAILY FOR

DAILY
BUSINESS

ataring date, April 2028.

Interasted pariies may contact
MrAmit Kumar | amild. kumani@acme.in

ACME CLEANTECH SOLUTIONS PVT. LTD

CIM: L0 BEHR A1 SPLET 0924
Corparate Office: 4th, B2h to Bth Floor, Block A1, DLF Wioeld Tech Park, DLF [T SE2 Silckbera,
Sechor A0, Gurugram, Haryena 122001 India Tal: +91-124-4507 100 Fax: +21-124-T117004
Webste: Fifpss) 'u-:r'1=|n
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"). NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY,

OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES OF SAl INFINIUM LIMITED ON THE MAIN BOARD OF BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE
OF INDIA LIMITED {("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES™) IN COMPLIANCE WITH CHAPTER Il OF THE SEB! ICDR REGULATIONS.

PUBLIC ANNOUNCEMENT

(5 BANDHHAN

Sarvagun Sampan

SAI INFINIUM LIMITED

(Formerly known as Sai Bandhan Infinium Limited)

Qur Company was originally incorporated a5 a private limited company under the name of “3ai Inductomelt Private Limited” on August 16, 2004, under the Companies Act, 1956, pursuant to 3 certificate of mcorporation issued
by the Assistant Ragistrar of Companies, Gujaral. Dadra and Nagar Havedl, Thereaftar, pursiuant to a resolution passad by our Board of Directors 31 its meating held on March 31, 2019 and a special resolution passed by our
shareholders in the Extraordinary general meeting held on Aprl 20, 2019, the namea of our Company was changad o "3ai Bandhan Infinfum Private Limiied™ and a fresh cerlificate of incorporation dated May 23, 2019 was
issued by the Deputy Registrar of Companies, Ahmedabad. Subsequently, our Company was converied from a private limited company o a public imited company, pursuant o & resclufion passed by our Board of Directors at
its meeting held on September 13, 2024 and a special resofution passed by our Shareholders in the Extraordinary general mesling held on Seplember 14, 2024, and consequantly the name of our Company was changed to
*5ai Bandhan Infinium Limnited” and a fresh certificate of incorporation dated Octobar 15, 2024 was issued by the Registrar of Companies, Central Processing Centre. Thereafier, pursiuant to a rasolution passed by our Board of
Directors &t its meeting held on October 15, 2024 and & special resolution passed by our Shareholders in the Extraordinary general meeting held on October 24, 2024, the name of our Company was changed to "Sai Infinium
Lirmited” and a fresh cerlificate of incorporation dated November 22, 2024 was isswed by the Reqgistrar of Companies, Cenlral Processing Centre, For further details relating 1o the changas in the name and registerad office of
our Company, sea “Histary and Cerain Corparate Matfers™on paga 354 of the Draft Red Herring Prospecius dated Septembar 242026 (the "DRHP or tha "Draft Red Herring Prospactus”).
Registerad Offica; 3 Floor, 2137, Banzal House, Near Golden Arc, Atabhai Chowk, Bhavnagar - 364002, Gujarat, India;
Corporate Office: Unit No. 802, Chandak Unicorn, Off Link Road, Opp. Pizza Express, Andheri West, Mumbai-400053, Maharashira, india;
Contact Person; Manoj Kumar Jasonia, Company Secretary and Compliance Officer; Telephone: 0278 2565062, E-mail: investors@infiniumgroup.in, Website; www.bandhanglobal com
Corporate Identity Number; U35105GJ2004PLCO44607

OUR PROMOTERS: SHIVNARAYAN BANSAL, ISHU BANSAL AND DEVANSH INFINIUM PRIVATE LIMITED

INITIAL PUBLIC OFFERING OF UP TO [»] EQUITY SHARES OF FACE VALUE OF T2 EACH ("EQUITY SHARES") OF SAI INFINIUM LIMITED (“OUR COMPANY" OR THE “ISSUER") FOR CASH AT APRICE OF T[]
PER EQUITY SHARE OF FACE VALUE OF ¥2 EACH (INCLUDING A SHARE PREMIUM OF ¥{=] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO ¥{=] MILLION COMPRISING A FRESH ISSUE OF
UPTO [«] EQUITY SHARES OF FACE VALUE OF ¥2 EACH BY OUR COMPANY AGGREGATING UPTO2,800.00 MILLION {THE “FRESHISSUE") AND AN OFFER FOR SALE OF UP TO 12,000,000 EQUITY SHARES
OF FACEVALUEOF T2 EACHAGGREGATING UPTO ¥[«] MILLION BY ISHU BANSAL [THE "PROMOTER SELLING SHAREHOLDER™ AND SUCH OFFER FOR SALE AND SUCH EQUITY SHARES BY PROMOTER
SELLING SHAREHOLDER, THE “OFFERED SHARES", AND TOGETHER WITH THE FRESH ISSUE, THE “OFFER"). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY,

THE PRICE BAND AND THE MINIMUM BID LOT, IF ANY WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMs, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH
MATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [«], AHINDI NATIONAL DAILY NEWSPAPER AND ALL EDITIONS OF [«] A GUJARATI DAILY NEWSPAPER, (GUJARATIBEING THE REGIONAL LANGUAGE OF
GUJARAT WHERE OUR REGISTERED OFFICE 15 LOCATED}, EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDIOFFER OPENING DATE AND SHALL BE MADE AVAILAELE
TOTHE STOCK EXCHANGES FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

THE FACE VALUE OF THE EQUITY SHARES 152 EACH AND THE OFFER PRICE 15]#] TIMES THE FACE VALUE OF THE EQUITY SHARES

In case of any revision in the Prics Band, the Bid/Offer Period will be exianded by at least three addilional Waorking Days after such revision in the Price Band, subject 1o the BadOffer Pesiod nol exceeding ten Warking Days, In
cages of foroe majewsa, hanking strike or similar unforesasen circumstancas, our Company, in consuitation of the BRLMs, for reasons 1o ba recorded in writing, may extand the Bid/Offer Period for a minimum of ana Waorking Day
subject to the Bid/Offer Peniod not exceeding ten Warking Days. Any revision in the Price Band and the revised Bid/Offer Period. if appdicable, shall be widely disseminated by nofification to the Stock Exchanges, by issuing &
public netice, and also by indicaling the changs on the respeclive websites of the Book Running Lead Managers and al the lerminals of the Members of the Syndicate and by intimation 1o Sell-Certifed Syndicate Banks
(*SC3Bs"), other Designated Inlermadianes and the Sponsor Bank(s), as applicable,

This Offeris being made in terms of Rule 13 2){b) of the SCHRE read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process and is in compliance with Begulation 6(1) of the
SEB!ICDR Regulations whenein in terms of Regulation 32( 1) of the SEBI {CDR Regulations, not more than 50% ofthe Offer shall be available for aBocation on 2 proportionate basis to Qualified Institutonal Buyvers ("QIBs”. and
such portion, the "QIB Portion”) provided that our Company, In consultation with the BRLMs, may allocate up lo 0% of the QI8 Portion o Anchor Investors on a discretionany basis iv-accordance with the SEBI ICDR
Regulatons (*Anchor Investor Portien ), 40% of such Anchor Investor Porlion shall ba reserved in the following mannear () 33, 23% of the Anchor Investor Portion shall be reservad for domestic Mutual Funds, and {il) 8.677% of
the Anchor Investor Porlion shall be reserved for Life Insurance Companies and Pension Funds, subject iovalid Bids being received from domestic Mubual Funds, Life Insurance Companies and Pension Funds, as applicable,
at or above the Anchor Investor Allocation Price, in accordance with the SEBI ICDR Regulations. Any under-subscription in the Life Insurance Companies and Pensson Funds category specified in (i} above may be allocated to
domestic Mutual Funds, In accordance with SEBI ICOR Regulabans. In the event of under-subscnplion of non-allocation in the Anchor Invaslar Podion, the balance Equity Shares shall be added 1o the ramaining QLB Partion
(‘Net QIB Portlon™), Furthar, 5% of the Net QB Porlicn shall be avaZable for allocation on a proportichate basis only 1o Mulual Funds and the rerainder of the Net Q1B Porlion shall be availalde for aflocation on a proportionate
basis ip all CHE Bidders (ofher than Anchor Invesiors)including Mutual Funds, subject fo valid Bids being received at or above the Offer Price, Howsver, H the sggregate demand from Mutual Funds i3 less than 5% of the QIB
Partion, the balance Equity Shares availabile for allocaton m the Mutual Funds Portion will be added (o the remaming QI8 Porion for propartionate allocation fo all QIBs. Further, not kess than 15% of the Offar shall be available
fior allocation 1o Non-Institutional Bidders out of which {a) one-third of such portion shall be reserved for applicants with application size of mone than 020 million and up to T1.00 million; and {o) wo-third of such portion shall be
reservad for apphcants with applicaton size of more than T1.00 million, provided that the unsubscribed partion in-either of such sub-categorias may be allocated to applicants in tha other sub-catagory of Non-institutional
BEidders and nol less than 35% of the Offar shall be avaitable for allocation to Retall Individual Bidders {*RIBs”) in accordance wilth the SEB| ICDR Regulations [*Retail Portion”), subject 1o valid Bids baing received from them at
or abova the Offer Prica. Further all polantial Bidders (axcept Anchor Invastons) are requirad to mandatonly participate in the Offer through the Application Supported by Blocked Amount {"ASBA™) procass by providing datails of
their respective bank accounts (inctuding UP| 1D for UPI Bidders using UP| Mechanism) (as defined hereinafter} in which the Bid amount will be blocked by the SC58s or the Sponsor Banks, as applicable, to participaie in the
Offer. Anchor Investors are not permitted to participate in the Anchar Investor Partion of the Ofter through the ASBAprocess, For details, see "Offer Procedure ™ on pags 594 of the DRHP

This public announcement |5 made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to infarm the public that our Company is proposing (o underake, subsect to appScable statutory and
reguiaiony requirentents, receipt of requisite approvals, market conditions and other considerations, aninstial public offer of iis Equity Shares purstant io the Offer and has filed the DRHP dated September 24, 2026 along with
the draft abridged prospectus dated Septemnber 24, 2026 with Securities and Exchange Board of India {"SEBI") and the Stock Exchanges on September 25, 2026

Pursuant to Requiation 26(1) of the SEBI ICDR Requiations, the DRHP filed with SEBI shall be made available 1o the public for comments, fany, for a penod of at least 21 days, from the date of publication of thes public
announcament by hosting it along with the Draft Abridged Propectus dated Seplembar 24, 2026 on the wabsite of SEBI at wwesebi govin, on the websites of the Stock Exchanges i.a., BSE at www bseindia.com, N3E at
www nasindia.com where the Equity Shares are proposed io be fisted, the websites of the BRLMs, ie. Fedex Securifies Private Limited at www.fedsecin and Neomie Capital Advisors Private Limited at
waw. neomilecapilal.com and the website of our Company al wiw.bandhanglobal com. Our Company heraby imates the public to give their comments on the DRHP filed with SEBI and the Stock Exchangeas, with raspect lo
disclosuras mada in the DRHP. The members of public ara requested 1o send a copy of their comments fo SEBI, 1o the Company Secrefary and Compliance Cfficer of our Comgany andlor the BRLMs at their respective
addresses mentioned herein below. Al comments must be received by SEBI and/or our Company and/for the BRLMs andfor the Company Secretary and Compliance Officer of our Company at their respective addresses
mentionsd hensin beldow in retation to the Offeronor before 5:00 pm. on the 217 day from the aforesasd date of publication of this pub®c announcement in accardance with Regulation 26(2) of SEBI ICDR Regulations.
Investments in equity and aquity-related securities involve a degrea of risk and investors should not invest any fundsin this Offier unbess they can afford to take the risk of losing their entire investment. Invesiors are advised (o
read the risk faciors carefully before taking an mvestment decision in this Offer. For taking an investment decizion, imestors must rely on their own examination of our Company and the Offer; including the risks involvad. The
Equity Shares offerad in the Ofer have nol besn recommended or approved by the SEBI, nor does the SEB! guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the investors is invited to
“Risk Factors™on page 28 of the DRHP

Any decizicon o investin the Eguity Shares described in the DRHP may only be made after the Red Heming Prospecius has been fled with the BoC and mast be made solely on the basiz of such Red Heming Prozpecius, as
there may be matenal changes in the Red Heming Prospectus from the DRHP

The Equaty Shates, when offered through the Red Herring Prospectus, are proposad 1o be Bsted on the main board of the Stock Exchanges.

For details of the main objects of our Company as contained in its memorandum of association, see “History and Certain Corporate Matters” on page 354 of the DRHP.

The liabiily of the members of cur Comgany i imited. For details of the share capstal, capital structure of cur Company and the names of the signatones tothe memorandum of associaiion and the number of shares subscribed
by them ses “Capifal Structure"on page 124 of the DRHP.

1 BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER
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EFIEFANTE TEAERFOTEA

(Please scan this QR-Code o
view the DRHP and the
Oraft Abridged Prospectus)

Fedex Securities Private Limited Neamile Capital Advisors Private Limited®
B7. 3" Floor, Jay Chambers, Dayaldas Road, Ve Pare (E), | C-1215, 12" Floor, C Wing, One BKC, Bandra Kurfa Complax.
Mumbai City, Murnbai-400057, Maharashira. India Bandra {Easl], Mumbai — 400051
Telephone: =81 B1049 85249 Telephone: +81 22 6219 8080
E-mail: saiinfinium.ipo@fedsec.in E-mail: sai.ipo@neomdecapial.com
Wehsita: www fadsec.in Wabsite: www.necmilacapital.com
Investor Grievance E-mail; investorsi@iedsec.in Investor Grievance Email: investori@necmilecapifal.com
Contact Person: Antara Chogle/Saipan Sanghvi Contact Person; Prakash Kolecha
SEBI Registration Mo.: INMDOGO10163 SEBI Registration No.: INMODODO13518
| COMPANY SECRETARY AND COMPLIANCE OFFICER
Manoj Kumar Jasoria
3" Floor, 21 E-T Bansal House, Hear G-:Ldnn Az, Atabhai Chowk, Elha'unag& SE4IZIIIIE Gu}arat India, Tﬂl H{: IZIETE 2565082, Emml |n'. Es.lnrs@ln mmrrrgrnup if; W&hsnu wmbandhanglc-:-al com
" In terms of Hegurat.'un HCofthe SEEh'MEﬂ:I‘JEnr Bankers Regulations, Meomile Cqﬁﬂaf.ﬂdmsurs Private le.'ten' would be imvoived ﬂn[.fm-'he marketing of the Offer. Neomig Cep.l!a.'ﬂn'wsurs Private Limited has signed the
due difence carificate and has bean disclosed a5 & BRLM.
fll capitalized {erms used hergin and not specifically defined shall kave the same meaning as ascribed to them in the DRHP

Kfin Technologies Limited

Setenium Tower B, Piot Mo.31 and 32 Financial Distrct,
Nanakramguda Serilingampally. Hyderahad -500032, Telangana India
E-mail: sai. ipo@kfintech com

Telephone: +31 40 67 16 222218003084001

Investor grievance E-mail: sinward risf@kfintech.com

Website: www kfiniech.com

Contact person: M. Murali Krishns

SEBI Registration No; INROOOOO0221

For SAI INFINIUM LIMITED

On behalf of the Board of Directors

-

Manoj Kumar Jasoria

Company Secrefary and Compliance Officer

Place: Bhavnagar, Gugaral
Date: Seplember 26, 2026

SAl INFINIUM LIMITED | proposing, subject to applcable statutory and regulatory requiremants. receipt of requisita approvals, market conditions and other considerations, to undertake an initial public offer of its Equaty
=hares and has filed the DRHP along with the Draft Abridged Prospecius dated September 24, 2026 wih SEBI and the Stock Exchangeson September 25,2026, The DRHP along with the Draft Abridged Prospectus shali be
avaiable on the websile of SEB al www.sebi.gov.in, on the websiles of the Stock Exchanges, e, BSE at www bseindia.com, NSE al www.naeindia.com, an lhe websites of the BRLMs, i.2., Fedex Secunlies Private Limited at
www fadsac.in and Neomile Capital Advisors Private Limited at www, neomilécapital.com and on the wabsite of our Company at www bandhanglobal com. Potential investors should note that investment in equity shares
invalvas a high degree of risk and for details relating to such risks, sea the saction tited “Risk Factors™on page 28 of the DRHP. Potential investors should not raly on the DRHP or the Draft Abridged Prospactus filed with SEBI
and the Stock Exchanges for making any investment decision,

This announcement does not constilule an offer of the Equity Shares for sale in any jursdicion, including the United Statas, The Equity Shares have not bean and will not be registered under the LS. Secunties Act of 1533, as
amendad (the "U.5. Securities Act”), or any state securifies law of the United States and, unless so registeraed, may not be offered or sold within the United States, except pursuant to exemption from, of in a transaction not
subject o, the registration requirements of the U.S. Securilies Actand applicable siale securities laws. Acoordingly, the Equity Shares are being offered and sold only ouiside the United Siates in 'offshore fransactions' as
defined m and in reliance on Regulation S under the U3, Securities Acl and the applicable laws of the jursdiction where those offers and safes ocour. KIRIN

MONDAY, SEPTEMBER 28, 2026

JET AIRWAYS (INDIA) LIMITED (IN LIQUIDATION)
Registered Office - Sterding Centre, $041-307, 4th Floor, Opp. Divine Child High School, Andherd Kurla Road,
Chakala, Andhar East, Mumbal, MH 400093
ClIM: L9998 9MH1852PLCOEE213
{4 company undergoing lgquidation process vide an order of the Hon'ble NCLT dated November 28, 2024

PUBLIC ANNOUNCEMENT FOR E-AUCTIONS
Motice under the Insolvency and Bankrepicy Code, 20016, and regulaticns framed thereundsar

Motice is hereby given by the undersigned, to the public at large, of e-auctions irviting bids for the sale of one (1) assst
teleseribed inthe table befow) owned by Jet Alrways (India) Limited iin Liguidation ) (*Corporate Debtor™), which fofms a part of
the Hguidaticn estate of the Corporate Deblorn, in2ccardancewith the proviskons of the Instdvency and Bankruptey Code, 2046
{(“IBC™), read with the rules and regulations framed thereundear, on-an “as is whera is', 'asis what is''as is how is’, "whatever
there s’ and "without any recourse” basis and without any representation, wamranty, or indemnity,

The sale will be undertaken by the undersigned through the e-auction platform BAANENET (formerly eBWray) at
bips/ bbi bagnknet.com ("E-Auction Platform™), in accordance with, inter alla, Regulation 32 of the BBl (Liguidation
Process) Begulations, 2016, and the Assed Sale Procass Memorandum dated Septembear 28, 2026 ("ASPM"), all prospectiveg
bidders are requested to note that all ehgibility documents and Eamest Maney Deposit must be submitted in accordance with
the document submission requirementsset out in Clause 4 [Eligibility Documents) of the respective ASPMs, strictly and only
an the E-auction Platform.

Schedule of important dates for the e-auction

Last date and time to submit elgibility documents| Teesday, Oetober 13, 2026, 500 PM [UTC+5:30)
and Section 234 undertaking on E-Auction Platform

Last date and Ume o deposit the sarmest ||'|u-l|r_'-' TI.rE:SIJm- October 13, 20268, 530 PM [UTC+5:30)
deposit ("EMD") on E-Auction Platform

Crate and time of the e-auctions

Last date for paymant of final sale considaration

i Friday. Dctober 16, 2026, 300 FM 1o 5:00 PM (UTC+5:301 |
Within sixty (60) days of issuance of letter of demand for payment of |
final sale considaration by tha undarsignad

Amounts in INR

o rrr L e e - e 1l e e

s Assat Dascil Asset Auction | Reserve | Earnest Money | Bid Incremental|
| fsuDeswptes I D | Price* | Deposit{(EMD) |  Value
200 =g, m, MA Residential Plot, Boaring

1 | survey no, 36/8PLOT/ 19 and LILPIN 2144 4958 | 10,12.500 101,250 BOE2S
14E187EGA 39, [ocated at Vill. Pali, Tal
Sudhagad. Dist. Raigad, Maharashtra, India

*Excluding, inter alia, taxes, levies, charges. duties. transfer fees, stamp duty, registration fees, premiums, and-all other
applicable expenses for consummating tha sale, as more particularty described in Clause 19 {Costs, Expenses and Tax
Implications} of the respective ASPMs. No represantations. warranties, or indemnities shall be provided by the undersigned or
the Indemnified Parties (as defined in the raspoctive ASPME],

Important Motes;

1. This sake notie shall be read with tha ASPM containmng details of the gsset, declaraticns, attidayits, and undertakings for
eligibility underSection 294 of the 1B, and the '‘General and Technizal Terms and Conditions of the E-Auction Sale’, avatlable
an BAANKMNET at httpa/ fibbibaanknat com terms-conditinns against the above dsset and Auction ID, o7 on the website of
the Corporate Debtor at erew jetainways, com.

2. Prospective bidders shall submit the requisite eligibility documents and thae EMD solely and strictly through the E-4uciion
Platfizrm within the stipulated timealines, in aceordance with Clawse 4 (EHgibility Documants)of the respactise ASPMs, and not
1o the Liquidator,

3, For any queries regarding the E-Auction Platform and submisskon of documents and EMD, prospective bidders are
requested o contact BAANKMNET at 91 8291220220 and support. baanknet@psballiance.com.,

4, Forany queries regarding the e-auction, please contact the authonsed representative of the Liquidator, Mr. Barshil Mashn
(#0]1 9594055204) At [stliguidation@iney.com and liguidation.jet@email.com, with the subject line "let Aireaws (India)
Limited Asset Sale - Pali Land". Please note that mo documents in relation to eligibility or bids are to be submitted to tha
Liquidator, his représentatives, or his advisors.

5. s clarilied that this notice doas net eréate any binding abligalion on he part of 1he undessignaed or fat Airvavs (India)
Lirnited (in Liguidation} to effectuate the sale, Any docksion taken By the undersigned in consaltation with CoC siall e Tinal
ard Dinding anall the prospective bilders,

&, Itisclarified thatthe details of the asset set out hereln and in the ASPM are provided strictly for general reference purposes
anty, The Indemnified Farties (a5 defined in the respective ASPMs) expressly disclzim ard shall have na liability or
responsibility whatsoever for any deficiency/inaccuracy/discrepancy/misstatement/omission variation/shortfall, orerror of
any kind in the description or condition of the assets, whether or not such discrepanay is discovered before, during, or after the
completion of the e-auctions. The sale of the assets s conducked strictly on an 'as i whers s, 'as s what is7, "as5i5 howis’, and
‘withoul recourse’ bases, and without any representation, warranty, or indamnity.

I, Paymvant of the Final Sale Consideration is subject to the timelines, interest provisiong, and forfaitura conditions set owt in
Clauses 15 (Payment of Final Sale Conssderation) and 16 Completion of Sake) of the ASPM

8, The Ligudator, In acoordance with the advice of the Commitiee of Creditors of the Corporate Debior, reserves the right to
cancel or abort the e-auction process at any stage without assigning any reason whatsoever, save and except &5 othervissa
provided under applicabla law,

Sd/-
Satish Kumar Gupta

Liquidator of Jet Airways (India) Limited

IP Begistration Mo [BBLIPA-DDLAP-POIZ A, 2046-17 AA005E

AFA Mo, AAT/10056/02/311226/ 108454

AFA valid until December 31, 2026 Emall: liguidation jet@gmail,.com

Date: 28.09.2026
Place: Mumbai

PASUPATI FINCAP LIMITED

CIN: L2220TDL1996PLCA61661

Registerad office: Shop Mo. 37, Shanker Market, Connaught Place, Janpath, Mew Delhi-110001;
Corporate Office: 3rd Floor, 56733, Site IV Industrial Area, L.E. Extension, Ghaziabad, Uttar Pradesh-201010
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Recommendations of the Committee of Independent Directors (“IDC") in relation to the Open Offer by Uday Marang
(herainafter referred fo as “Acquirer”) to the Equity Shareholders of Pasupati Fincap Limited (hereinafter referred to as "Target
Company”! "Target") for the acquisition of 12,22,000 (Twelve Lakh Twenty Two Thousand) Equity Shares of the Target
Company, under Regulation 26(7) of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 {*Takeover
Regulations”)

1. | Dale Seplember2t, 2026

Namea of the Target Company (TC) Pasupati Fincap Limited

Cetails ofthe Dffer pertaining o tha TC Thi Offer s beng made by the Aoguirer in terms af Ragulations 4
of Takeover Regulabons for the acgulsition of 12,22,000 (Mwealve
Lakh Twenty Two Thousand) Equity Shares of the face value of
10/~ each ("Ofer Shares™), representing 26.00% of the voling
shara capital of the Targel Company at an Offer Price of T 12/-
(Rupees Twehe Only) per fully paid-up Equity Share (“Offer

price"}, pavablein cash

4, | Wameofthe Acquirer and the PersonActing in Concert (FAC) | Acquirer: Uday Narang

with the Acquirer Thera is no PersonActing in Goncert (PAG with the Acquier

3. | MNameoftheManagertothe Offer along with details Fintellectual Corporate Advisors Private Limited
SEBIRegistration Mo.: INMOD00 12044

Corporate Office: B-20, Second Floor, Sector 1, Noada, Uttar
Pradesh-201301

TelNo.: 0120-4 266050

Contact Person: Mr. Amit Puri

E-mail; info@fintelliectualadvisors.com

Website: weanw fintellectualadvisors.com

B | Membersofthe Committes of Indepandent Dirsctors (IDC) 1.Mr. SanjeevEhanna | Chairperson and Independent Non-

Execullve Direclor

2. Mrs, Rakhi Sharma | Independend Mon-Executive Dareclor

3. Mr, Bandhya Eaohli Independent Mon-Exacutve Director
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7. | DG Member's relabonship with the TC [Director, Equity
shares owned, any other contactretationship), Fany

Al the members of the IDC are independent and non-execulive
directors on the board of direciors of the Target Company. None
of the Members of the IDC hold any eguly shares or other
secuniies in the Target Company and have any relationship with
the Target Company. Further, none of tha members of the 10C
have enterad into any contract or have any relationship with the
Tarpat Company other than their appointrent as independent
dlrectms onihe hnan:l of diractors -:uftt'«eTargetI:-:nmpany
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f'-.l-.:nneaf the rnnrni::-erﬁ I:IftI'rE.'l"EH: have traded in any of the equs ’rg,-' ‘
shares/! other sacurities of the Target Company during: (3) the 12
manths period preceding the date of the Public Announcarment
dated August 05, 2026 (Wednesday} and (b} the period from e
date of PAtillthe date of this recommendation.

B tral:llnglmhe E|:|u1‘5r Shamﬂ- u:lther ecurties ofthe TG by
DT Members

9. | DG Member's relatonshipwith theAcguirer {Diractor, Equity | Mone of the IDC members do not have any contact! relabionzhip

shares owned, any other contactreistionship), Famy with the Acquirer

12 -E-un‘fnar',- of reasons for racommeandation

10, Tradingin the Equity Shares u[.ﬂ-.cqmrer by IDC !-1emtler5 Nﬂh".ppllE&DIE

11.| Recommendation on the ':][.;er Offer, astowhetherthealier | Based on (he review of the Public Announcement and the
15 fair and reasonable Dataded Public Statement issued by the Manager 1o the Offer on
bahall of the Acguinar, IDC Mambaers beliewe that the Offeris fair
and reazonable and in fine withs the SEBI {SAST) Requiations,
2011,

Further IDC Members confirm that the Target Company has not

T i LITES TSI

received any complaint from the shereholders vegarding the
opan offer process, valuation price or method of valuation

IDC has evaluated the PA, DPS, LOF issued | submitted by
Fintelectual Corporate Advisors Privata Limited (Manager to the
Difar| for and on behalf of the Aogairer and believes that the Offer
Price of T12/- (Rupess Twelve Only) per fully paid up Equity
Share of T10 each, offerad by the Acquirar being the highest
price amongst the selective critsris is m ling with the Takeower
Regulations and prima facie appears o ba fair and reasonable.
The sharaholders of the Targel Company are advised lo
indegandently evaluaie the Offer and iake informed dacision

whetiver or not to offer their shares inthe Opan Offer.

13:] Disdiosure of the voling Patiemn The recommendations were unanimously approved: by the

members of the IDC present at the Mesting held on September

26, 2028,
14.| Detailsof Independent Adwisors, il any Mane
15.] Any othermatler o be highlightad Mane

To the best of our knowledga and bafief, aftar making propar anquiry, the information contained in or accompanying this statemant i, n
all material respect, frue and comect and not miskeading, whether by omission of any infarmation or ofherwise, and includes all the
information required to be disclosed by the Target Company under Takeover Reguiations.

For PASUPATI FINCAP LIMITED

Sdi-
Place: New Delhi Sanjeev Khanna
Date: September 26, 2026 Chairperson of the IDC

epaper.financiaiexpres&.cnn.. &

New Delhi




